ACT No. XTI or 1922

[PAssED BY THE INDIAN LEGISLATURE. ]

(Received the assent of the Governor General on the 27th March,
1922.)

An Act to fix the duty on salt manufactured
in, or imported by land into, certain
parts of British India, further to amend
the Indian Tariff Act 1894, and the
Indian Post Office Act 1898, to amend
the Indian Paper Ourrenoy (Amendment)
Act, 1920, to impose an excise duty on
kerosene to fix rates of income-tax and
to abolish the freight tax.

‘ @ THEREAS it is expedient to fix the duty on salt

manufactured in, or imported by land into,

é certain parts of Bmush India, further to amend the

| viIr of 1894, Indian Tariff Act, 1894, and the Indian Post Office

vietises. Act, 1898, to amend the Indian Paper Currency

XLY of 1920, (Amendment) Act, 1920, to impose an excise duty

' . on kerosene, to fix rates of income-tax and to -abolish
the freight tax ; It is hereby enacted as follows i—

1. (1) This Act may be called the Indian Finance snos title,
Act, 1922, cxen nd
(2) Tt extends to the whola of British India,
- including the Sonthal Parganas and, except as regards
section b, British Baluchistan. *
(3) Sections 2, 4 and 7 shall remain in force only
up to the 3lst day of March, 1928.
9. With effect from the first day of March, 1922, Fixation of
XITof 1852, the provisions of section 7 of the Indian Salt  Act, it auty.
1882, shall, in so far as they enable the Governor
- General in Council to impose by rule made under
.. that sestion a duty on salt manufactured in, or
~ imported into, any part of British India other than

Bu‘rmg and Aden, be construed as if they imposed
- : such , .

i [ J ) . ! 1:
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Indian Finonce. [ AcT XIX

such duty at the rate of one rupee and four annas per
maund of eighty-twoand two-sevenths pounds avoir-
dupois of salt manufactured in, or imported by land
into, any such part, and such duty shall, for all the
purposes of the said Act, be deemed to have been 4
1mposed by rule made under that section. ' i
Aanendwent 3. (1) With effect from the first day of March,
of 1894, 1922, for the Second Schedule to the Indian Tariff
Act, 1894, the Schedule contained in the First virior 194,
Schedule fo this Act shall be substituted. ' ;
(2) With effect from the same date, section 2 of
* the Indian Finance Act, 1921, and- the First Schedule vi of 1021,
to that Act shall be repealed. '
Amenduwont 4. With effect from the first day of April, 1922,
1808, the Schedule contained in-the Second Schedule to this
Act shall be inserted in the Indian Post Office Act, vIof 1898,
1898, as the First Schedule to that Act. '
-Iml_):sgiin of 5. With effect from the first day of March, 1922,
yerosens, - . the provisions of the Motor Spirit (Duties) Act, 1917, Lot 1017.
' which provide for the levy and collection of an excise
duty on motor spirit, that is to say, all the provisions
of that Act except section 6 thereof, shall apply also
' for the purpose of the levy and collection of an excise
duty on kerosene as if references in the said Aect to
motor spirit (other than the reference in the second
clause of section 2 thereof) were references to kerosene :
Provided that the duty on kerosene shall be levied
and collected at the rate of one anna on each imperial
gallon. ‘
Ezplanation.—For the purposes of this section,
‘“ kerosene” meang*any inflammable hydro-carbon
(including any mixture of hydro-carbons or any liquid
containing hydro-carbons but excluding motor spirit)
which— ,
(@) is made from petroleum asdefined in section _
"~ 2 of the Indian Petroleum Act, 1899, and VIIIof 1869.
(b) is intended to be, oris ordinarily, used in
liquid form for purposes of illumination.

e A

iy
oA

oAfmAeIc'gl;’(?‘tJ '6. Ih sub-section (8) of section 1% of the Indian o
of1920. ~ Paper Currency (Amendment) Act, 1920, fo: the xyy of 1990, |

figure “1921 " the figure “ 1928 ” shall be substituted
and shall be deemed to have been substitutra with
effect from the first day, of April, 1921.

L 7. () Income-tax

i 2




or 1922.] Indion Finance.

7. (1) Income-tax for the year beginning on the iﬁgﬁ‘;ﬁ:};m
first day of April, 1922, shall be charged at the rates
specified in Part I of the Third Schedule. '
(2) The rates of super-tax for the year beginning on
the first’day of April, 1922, shall, for the purposus of
XI of 1922. section. 65 of the Indian Income-tax Act, 1922, be
those specified in Part IT of the Third Schedule.

o (8) For the purposes of the Third Schedule *total
income ” means total income as defined in clause (15)
XIof 1922. Of section 2 of the Indian Income-tax Act, 1922,

8. With effect from the first day of April, 1922, Repesl of Act.
the Freight (Railway and Inland Steam-vessel) Tax XIIT of 1917.
XIII of 1917, Acct, 1017, shall be repealed.
SCHEDULE I.

Schedule to be substituted in the Indian Tariff Act,
: 1894,

[See section 8 (1.)]
“SCHEDULE II—ImporT TARIFF.
Parr 1.

Axrticles which are free of duty.

No: Names of Articles.

I.—F¥ood, Drink nnd Tobacco—
1 | Hors.

2 | Sarnr imported into British Indie and issued, in aceordance with rules

made with the previous sanction of the Governor General in Council,
for use in any process of ma.ufacture; also selt imported into the
port of Calcutte and issued with the sanction of the Governmen&of
Bengal to manufacburers of glazed stome-ware; also salt. imported
into any, port in the provinces of Bengal and Bihar and Orlssa and
issued, irraccordance with rules made with the previous sanotion of the

5o Governor General in Council, for use in curing fish in those provinces,
7 (For the general duty on salt, see No. 85.)
vs—-n:-\ s - e - .

II,—Bew
v . : . 8
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 SCHEDULE ;Ii\;—;IMPORT TAI}IFF.‘I.-

Patn T—contd.

5 Articles which are free of duty.

Names of Articles.

IIL.—Raw materials and produce and articles mainly
unmanufactured—
HIDES AND SKINS, RAW.

HipES AND SKINS, raw or salted.

METALLIC ORES.

Mzrrarnio Ommg, all sorts,

PRECIOUS STONES AND PEARLS.

PRECIOUS STOXES, unseb and imported uncut, and PRARLS, unset.

SEEDS. 4
OIL-SEEDs imported into British India by sea from the territories of any
Prince or Chief in India.
TEXTILE MATERIALS.

CoTTON, Paw.

Woor, raw, and WOOL-TOPS,

MISCELLANEOUS.
on

MANTRES, all sorts, including animal bones and the following chemieal
manures :—Basic slag, nitrate of ammonia, nitrate of soda, muriate
of potash, sulphate of ammonia sulphate of potash, kainit salts,
nitrate of lime, calcium cyanamide, mineral phosphates and mineral
superphosphates. -

PuLne oF wooD, BAGS and other paper-making materials.

III.—Articles wholly or mainly nﬁanufactured——
APPAREL. \"

UNIFORMS AND AOCOUTREMENTS appertaining theveto, imported ¥y a
public servant for his pergonal use.

o,

o . ARMS

i
i
i
i
i




" oF 1922] Indion Finance.
 “SCHEDULE, II—Inport TAREFE.
., ParT T—contd.

Articles which are free of duty.

. No. Names of Articles.

ARMS, AMMUNITION AND MILITARY STORES,
12 | The following ArMS, AMMUNITION AND MILITARY STORES :—

(a) Articles falling under the Bth, 6th, B8th, 9th or 10th item of
No. 42, when they appertain to a firearm falling ander the st
or 3rd item and are fitted into the same case with such
firearm.

() Arms forming part of the regular equipment of a commissioned
or gazetted officer in His Majesty’s Service entitled to wear
diplomatic, military, naval, Royal Air Force or police, uniform.

(¢) A revolver and an automatic pistol and awmunition for such
revolver and pistol up to a waximum of 100 rounds per revol-
ver or pistol, (7) when accompanying a commissioned ofticer of
His Majesty’s regular forces, or of the Indian Auxziliary Foree
or the Indian Territorial Force or a gazetted police officer, or
(73) certified by the commandant of the corps to which such
officer belongs, or, in the case of an officer not attached to any
corps, by the officer commanding the station or district in
which such. officer is serving, or, in the case of a police
officer, by an Inspector Genernl or Commissioner of Police,
to be imported by the officer for the purpose of his equip-
ment.

(d) Swords for presentation np army or voluuteer prizes.

(¢) Arms, ammunition, and military stores imported with the sanction
of the Government of India for the use of any portion of the
military forces of a State in India which may be maintained /
and organized for Inperial Service,

. (f) Morris tubes and patent ammunition imported by officers com-

manding British and Indian regiments or volunteer corps for
the ingbruction of their men,

LN}

CHEMICALS, DRUGS AND MEDICINES,

18 | ANTI-PLAGUE SERUM,

14 | QUuininE and other alkaloids of cinchona.

HARDWARE, IMPLEMENTS AND INSTRUMENTS,

15 | The following AGRICULTURAL IMPLEMENTS, naimely, winnowers®

threshers, glowing and reaping machines, binding wachines, elevators,
seed-crushers, chaff-cutters, root-cutters, ensilage-cutters, lorse and
bullock gears, ploughs, cultivators, scarifiers, harrows, clod-crushers,
o seed-drills, hay-tedders, and rakes ; alco agricultural tractors s also com-
ponent parts of these implements ox tractors, provided that they can
be readily fitted into their proper places in the implements o# tractors
N\, for which they arc imported, and that they cannot ordinary be used
fgr purposes unconflected with agriculture. -

'y}

® 16. The . o
5° .




Indian Finance, [aor xu
SCHEDULE II—Imrort TARIFF.
Part T—concld,

Articles which are free of duty.

Names of Articles,

16

17

18

19

20

21

22

23

24

25
26

IV.—Miscellaneous and unclassified—

HARDWARE, IMPLEMENTS AND INSTRUMENTS—contd.

The following DAIRY APPLIANCES, namely, cream separators, millk -sterili-
zing or pasteurizing plant, milk aérating and cooling apparatus,
churns, butter dryers, and butter workers; also component parts of
theso appliances, provided that they can be readily fitted into their
proper plages in the appliances for which they are imported, and that
they cannot ordinarily be used for other than dairy purposes. ’

INSTRUMENTS, APPARATUS and APPLIANOES, imported by & passenger as
part of his personal baggage and in actual use by him in the exercise
of hig profession or ealling.

WATER-LIFTS, 8UGAR-MILLS, OIL-PRESsES, and parbs thereof, when con-
structed so that they can be worked by manual or animal power.

METALS.

CURRENT NIOKEL, BRONZE, AND COPPER C0IN of the Government of
India.

GorD AXD SILVER BULLION and coin.

PAPER.

TRADE OATALOGUES AND ADVERTISING OIROULARS imported by packet,
book, or parcel post, '

YARNS AND TEXTILE FABRICS.

SECOND-HAND OR USED GUNNY BAGS made of jute.

MISCELLANEOUS.

Ary, the following works of :—(1) statuary and bicbm’ea intended to be
put up for the publie benefit in & public place, and (2) memorials of a
public character intended to be put wp in a public place, including
the materials used, or to be used in their construction, whether
worked or not,

Booxs printed, including covers for printed books, maps, charts, and
plans, proofs, music and manuscripts.

Anmwats, living, all sorts.

SEACIMENS ILLUSTRATIVE OF NATURAL SOIENOE, and medals ar 4 antique
coins, ’ :

19

- — I_Food
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SCHEDULE II—IMrorT TARIFF.

Parr II.

Articles which are liable to duty at special rates.

Na.

27

28

29

30

31

Nawmes of Articles,

Unit or method
of ’
agsessment,

Rate of duty.

I—¥ood, Drink and
Tobacco~

FISH.

FisH, sAuTED, web or dry .

LIQUORS.
ALEg, Beer, Porber, Cider
and  other fermented
liquors.

SpirIT, which bas been ren-
dered effectually and per-
manently unfit for human
consumption.

PER¥UMED SPIRITS o
Liqueues, _Cordials, Mix-
tures and other prepara-
tions contalning spirit—

(@) Entered in such a
manner ag to indi-

cate  that the
strength is not to be
tested.

(8) If tested .

°

Indian maund of
8§22 Ibs. avoir-
dupois weight.

Imperial gallon
or 6 quarb
~ bottles,

Ad valorem .

Imperial gallon
or . 6 quart
bottles,

Ditto. i

Imperial 4 gallon

or 6 quart
bottles of the
strength of

London proof,

Such rate or rates of
duty not exceeding
one rupes as the
Governor General in

Council may, by
nofification in the
Gazette of India

from time to time
presciibe.

Eight annas.

7% per cent,

3% 0
30 0
21 14

and the duty to be
increaged or reduced -
in proportion  as
the strength of the
spirit exceeds or is

less than London
proof,
82 -All other sorts of SPIRIT o Ditto. Dittcs
£
: 33, Wings

T
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SCOEDULE II—Ime6itr TARIEE.
Parr Il—continued.

" Articles which are liable to duty at special rates.

V Unit or method
No. Namos of Arbicles. of Rate of duty.

asgessment,
— —_—
LIQUORS—continued. R A,
83 | WiINEg—
Champngne and all other | Imperial gallon 9 0

sparkling wineg not| or 6 quart
containing more than 42| botbtles.
per cexnt. of proof spirit.

All other sorts of wines Ditto. 4 8
not containing  more
than 42 per cent. of
proof spirit:

Provided that all sparkling
and still wines contain-
ing more than 42 per
cont. of proof spirit
shall be liable to daty at
the rate applicable to
“All other sorts of
Spirit.”

SUGAR,

84 | Svaaz, all sorts including |4d valorem . | 25 per cent.
molagses and saccharine .
produce of all sorts, but
excluding  confectionery
(see No. 124).

OTHER FOOD AND

DRINEK,
85 | Sarm, excluding salt exempt- | Indian maund of | The ate at which
ed upder No. 2. 82% Ibs. avoir-| excise duty is for the
dupois weight, time being leviable
on salt manufactured
in the place where .
the import takes
i place. :
o TOBACCO.
86 | ToBAcco, unmanufactured . | Pound o ° 1 0
37 [CieaBs AnD CrGARETTES .| Ad valorem .| 75 per cent,  © i
88 | All other gorts of Tomacoo | Pound . 2 4 1
manuvfactured. o :
o | N :
) ® o IL—Raw .

8 4]




of 1922.1 °  Indian Finance.
SCHEDULY II—Import TARIFF.
PART I1—conid.

Articles which are liable to duty at special rates.

No. I Namnes of Articles, of

Unit or method [
‘ Rafe of duty.
sssessment,

II.-Raw Materials
and produce and
articles mainly un-
manufactured—

COAL, COKE AND
PATENT TULL,

39 | Coaxr, Coxr AND parExT | Ton . . 0 8
FUEL.

OILS.

40 | KeroseNE and  morom | Imperial gallon. | Two annas and six
BPIRIT ; nlso any wmineral ples.

oil other than kerosene and
motor spirit which liag its
flashing point below one
hundred degrees of Iahren-
heit’s  thermometer by
Abel’s close test.

Nore.~Motor spiris i3 liable
to'an additional duty
of 6 annas per gallon
under Act Il of
1917, ns amended by o
Act TIT of 1919, ) .

41 | MINERAL O15 which has its | Ad vulorem .| 7% per cent.
flaghing point at or above
two hundred degrees of
Fahrenheit’s thermometer,
and is such ag is not ordi- N
narily meed for any other
purpose than for the batch-

- ing of jute or other fibre,
or for lubrication, and
mineral oil which has its
flashing point at or above
one hundred and fifty
degrees - of Fahrenheit’s
thermomster, and is such
4 a3 is not ordinarily used

excopt as fuel or for some

sanitary or hygienio pur-

i poss,

IIT.—Artioles
e
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SCHEDULE IT-—Tmror® TARIFF.
Parr IT—contd.

Articles which are liable to duty at special rates.

Unit or method
No. Names of Articles. of Rate of duty.
asgessment,

ITI.—Articles wholly or
mainly manufactured.

ARMS, AMMUNITION
AND MILITARY
STORES.

42 | Subject to the exemptions
specified in No. 12— & R

(1) Pirearms other than | Each . . 15

pistols, including gas

and eir-guns and

rifles.

(2) Barvels for the same, | ,, . R 15
whether single or
double. :

(3) Pistols, including | ,, . . 15

automatic  pistols
and revolvers.

(4) Barrels for the same, | ,, . . 15
whether single or
double.

(5) Main springs and| . . 5 Lor 80 per
magazine springs for . cent. ad
.firearms, Including valorem,
gag-guns angd rifles. whichever

(6) Gun _ sbocks and | ,, . . 3 is higher,
breech blocks. -

{7) Revolver - cylinders, " ,, . .0 g

for each cartridge
they will carry. )
(8) Actions (includifig’| ’ o 1
skeleton and waster)
breech bolts and
- their heads, cocking
v ‘ pieces, and locks for
’ mauzzle loading arms. |
) Machines for making, | Ad valorem ' 30 ’
loading, or closing per cent,
carbridges for rifled
arms,
A (10) Ma‘chines for capging Ad valorem . 30
cartridges for rifled per cent.
arms, o

- CHEMICALS, DRUGS AND _—
MEDICINES.

4
43| Opiuts aud ibs alkaloids and | Seer of 80 tolas . 24 0
> o their derivatives, o

N 4 YARNS
16

ETC R NN
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SCHEDULE II—Import TARIFF.
Part II—concld.

Articles which are liable to duty at special rates.

Unit or method
No, Names of Articles. of Rate of duty.
assessment.

YARNS AND TEXTILE
FABRICS.

5

44 | COTTON TWIST AND YARN, | 4d valorem .| per cent.

and COTTON SEWING oOr |

DARNING THREAD.

11
45 | CoTTON PIECE-GOODS . ot Ad valoremm .o | per cent.
MISCELLANEOUS.
46 | Matches— R A
(1) In boxes contsining on | Per gross of 1 8
the average not nore ; hoxes.
than 100 matches.
(2) In boxes containing oun | For every 25 0 6
the average more | matches or frac-
than 100 matches, tion thereof in
) each box, per
gross of boxzes.
Pary IIT.
Articles which are liable to duty at 2% per cent. ad
valorem. :
No. Names of Articles.

T.—Food, Drink and Tobacco—

GRAIN, PULSE AND FLOUR.

47 | GmaIN AND PUIsE, all sorts, including broken grains and pulse, but
excluding flour (see No. 68).

PROVISIONS AND OILMAN’S STORES,
48 |ViNeGAR inlca,sks. .

II.—Raw materials and produce and articles mainly,
unmanufactured— :

WOOD AND TIMBER.
49 | Fierwoon.

== : : IIL—Articles

‘ 11
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SCHEDULE II—Imronryr TARIFF.
Parr ITT—conid.

Articles which ave liable to duty at 25 per cent. ad
valo7~em-c07ztcl. ‘

No. Names of Articles.

III.—Articles wholly or mainly manufactured—
CHEMICALS, DRUGS AND MEDICINES.

BO | CoPRERAS, green.
MACHINERY.

bl | MACHINERY, namely, grime-movers and componenb parts thereof, includ-

. portable engincs, steam-~rollers, fire engines, motor tractors designed for
purposes other than agriculture, and other machines in which the prime-
mover is net separable from fhe operative parts, :

MACHINERY (and component parts thereef), meaning machines or sets of
maehiaces to be worked by electric, steam, water, fire or other power not
being manusl or animal labour, or which, before being Dbrought into use,
require to be fixed with reference to other moving parts ; and including
belting of all materials for driving machinery :

Provided thal the term does notinclude tools and implements to be worked
by menual or snimsl labour, and provided also that only such articles
shall be admitted as component parts of machinery as are indispensable
for the working of the machinery, and are, owing to thoir shape or to
other special quality, not adapted for any other purpose.

Note.—This entry includes machinery and component parts $hereof made
of substances other than metal.

METALS OTHER THAN IRON AND STEEL.
52 | LEAD sheets, for tea-chests.

[ 3]

MISCELLANLOUS.

63 | AEROPLANES, aeroplane parts, meroplane engines and aeroplane engine
- parts. :

54 | PRINTING A¥D LITHOGRAPHING MATERIAL, namely, presses, type, ink,
: aluminium lithographic plates, brass rules, composing sticks, chases,
imposing tables, and lithographic stones, stereo-blocks, wood blocks, half
tone blocke, electrotype blocks, roller moulds, roller frames and stocks,
roller composition, standing serew and hot presses, perforating
machines, gold blocking presses, galley presses, proof presses, arming
presses, copper plate printing presses, rolling presséy, raling inachines,
ruling pen making machines, lead and rule catters, type casting
machines, type setbing and casting machines, rule hending macbines, rule
mitreing machines, bronzing machines, leads, wooden and metal quoins,
shooting sticks and galleys, stgreobyping apparatus, metal furniture,
paffer folding machines, and paging machines, but exclnding paper (see

[

No. 99).

o

- Ca
® RAORS

13

ing boilers and component paxrts thereof ; also including locomotive and

O 12
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SCHEDUITE II—ImMrort TARIFF-conid.

Parr I1L—concld.

Articles which are liable to duty at 2% per cent. od

valorem.

e,V UV

Names of Articles,

Raoxs for the witheving of tea leaf.

Tua-onesTs of wmetal or wood, whether imported entire or in sections
provided that the Collector of Customs is satisfied that thoy are imporied
for the purpose of the packing of tea for travsport in bulk.

FODDER, BRAN AND POLLARDS,

Part 1V,

Articles which are liable to duty at 10 per cent. ad

valorem.

Names of Articles.

68

&9

60

II.—Raw materials and produce snd articles mainly un-
manufactured—

METALLIC ORES AND SCRAP IRON OR STEEL FOR RE-
MANUTACTURE,

IrON OR STEEL, old.
III.—Articles wholly or mainly manufactured—

HARDWARE, IMPLEMENTS AND INSTRUMENTS.
TELEGRARPHIO INSTRUMENTS AND APPARATUS, and parts thereof import-
ed by, or under the orders of, a Railway Company.
. METALS—IRON AND S1EEL.
I‘B.kON, angle.
»w  bax, rod and chanuel, including channel for carriages.
» P

,»  rice bowls,

Inox

A

A
S

madt
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SCHEDULE II—ImMporT TARIFF.

Parr IV—contd.

Artides which are liable to dulyat 10 per cent. ad
valorem.

No. " Names of Articles,

61 | Irox or STEEL, auchors and cables.

» » beams, joists, pillars, girders screw piles, bridga work
and otber descriptions of iron or steel, imported
exclusively for building purposes, including also
ridging, guttering and continuous roofing.

3 . bolts and nuts, including hook-bolts and nuts for
roofing. .

2 »  hoops and strips. -

" ’ na.ils; rivets and washers, all sorts,

» » pipes and tubes and fittings therefor, such as bends,

boots, elbows, tees, sockets, flanges, and the like,

s rails, chairs, sleopers, bearing and fish-plates, spikes
(commonly known es dog-spikes), switches and
crogsings, other than those described in No. 68,
al8o lever-boxes, clips.and tie-bars.

-
<

o " sheets and plates, all sorts excluding discs and circles
which are dutiable nnder No. 97,

» ' wire, including fencing wire, piano-wire and wire-rope,
but excluding wire-netting which is dutiable under
No. 97,

62 | STEEL, angle.
» bar, rod and channel, including channel for carriages.
" cast, including sﬁﬁﬁg blistered and tub steel.

» ingots, blooms, billets and slabs.

RAILWAY PLANT AND ROLLING-STOCK.

63 | RAmWAY MATERIALS for permanent-way snd rolling-stock, mnamely, B

cylinders, ‘girders, and other material for bridges, rails, sleepers, R
bearing and fish-plates, fish-bolts, chairs, spikes, crossings, sleeper
fastenings, switches, interlocking apparatus, hrake gear, couplings
and gsprings, signals, turn-tables, weigh-briliges, engines, tenders,
carriages, wagons, traversers, trollies, trucks and component parts
thereof ; also the following articles when imported by, or under the
orders of, a railway company, namely, cranes, water cranes, water
tanks, and standards, wire and other materials for fencing.

Provided
14 ' , g
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' SCHEDULE TI— Tarort TARIFE.
Parr IV-—concld.

Articles which are liable to duty at 10 per ceat. ad
valorem.

- No. Nameg of Articles.

RAILWAY PLANT AND ROLLING-STOCK—contd.

Provided that for the purpose of this entry °railway ’ means a line of
railway subject to the provisions of the Indian Railways Act, 1890,
and includes a railway constructed in a State in India and also such
tramways, as the Governor General in Council may, by notification in -
the Gazette of India, specifically include therein :

Provided also that only such axrticles shall be admitted as component
perts of railway materials ag are indispenmsable for the working of
railways, and are, owing to their shape or toother special quality, not
‘adapted for any other purpose,

64 | SHYP8 AND OTHER VESSELS for inland and harbour navigation, inclading
steamers, launches, hoats and barges imported entire or in sections,

Part V.

Articles which are liable to duty at 15 per cent. ad
valorem. '

No. ' _ Names of Articles.

YT—~Food, Drink and ''obacco—
' FISH.
65 | Fism, excluding salted fish (see No, 27).

66 | FrgaMaws, including singally and sozille, and sharkfins,

FRUITS AND VEGETABLES.
67 | FruIiTs AND VEGETABLES, all sorts, fresh, dried, salted or preserved.

GRAIN, PULSE AND FLOUR.
68 | FLoUR, :

PROVISIONS AND OTLMAN’S STORES.

69 | PrOvISIONS AND OILMAN’s STORES AND GROOERIES,all sorts, excluding
vinegar in cagks (see No, 48).

. T SPICES,
)
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SCHEDULE IT—IMPORT TARIFF—contd.
Parr V—contd.

Articles which are liable to duty at 15 per cent. ad

7

valorem.
No. Nameg of Articles.
SPICES,
70 | SproEs, all sorts,
TEA,
71 | Tea,
OTHER FOOD AND DRINK.
- %2 | Corree.

“#3 | All other sorts of Food and Drink not otherwise specified.

II—-Raw materials and produce and articles mainly un-
manufactured-—

‘ GUMS, RESINS AND LAC.

4 ' | Gums, RESINS AND Laog, all sorts.
OILS,

75 VAIl sorts of animal, essential, mineral, and vegetable non-essential oils not
otherwise speeified (see Nos. 40 and 41).

SEEDS.

76 | SEeps, all sorts, excluding oil-seeds imported into British India by ses
from the territories of any Prince or Chief in India (see No. 6).

TALLOW, STEARINE AND WAX,

77 | TaLrow AND STEARINE, incluaing grease and ammal fat, and wax of
all sorts not otherwise speclﬁed

TEXTILE MATERIALS.

TeXTILE MATERIALS, the Eouow‘mg o

8ilk waste, and raw silk including cocoons, raw flax, hemp, ]ute and E
all other unmanufactured textile materials not othervwise
specified,

WOOD AND TIMBER

79 Woox) AND TIMBER, all sorts, not othexwme gpecified, including all sorts of
ornamental wood. .

- MISCELLANEOUS,
16
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SCHEDULE II—Imrort TARIFFE.
Parr V--contd.

Axticles which are liable to duty at 15 per cent. ad
' valoren. .

No. Names of Articles.

MISCELLANLOUS,
80 | CANER AND RATTANS,
81 | Cownries and SHELLS.

82 [ Ivory, unmannfactored.

- o

83 | PrECIOUS STOVES, nuset and imported cab (see No. 5).

84 | All other raw waberials and produce and articles mainly unmanufactured, )
not otherwise specified.

III,—Articles wholly or mainly manufactured—
APPAREL. g
85 | AppAREL, including drapery, boots and shoes, and military and other uuni-
forms and accoutrements, but excluding uniforms and accoutrewents
exempted from duty under No. 11 sud gold and silver thread (see
Nos. 132 and 133), and articles made of silk (see No. 134),
ARMS, AMMUNITION AND MILITARY STORES.
86 | Exprosrves, namely, blasting gunpowder, Dblasting gelatine, blasting
: dynamite, blasting roburite, blasting tonite, and all other sorts, includ-
ing detonators and blasting fuze. s
CARRIAGES AND CARTS.
87 | CARRIAGES AND CARTS, including tram cars, motor-omnibuses, niotors
Iorries, motor-vans, jinrikshas, bath-chairs, perambulators, trucks,
wheel barrows, and all other sorts of conveyances not otherwise speci-
“fied, and such component parts and acccssories thereof, as are not also

adapted for use as parts or accessories of motor-cars, motor-cycles,
motor-scooters, bicycles or tricyeles (see No. 127).

CHEMICALS, DRUGS AND MEDICINES,.

" 88 | CHEMICALS, DRUGS AND MEDICINES, all sorts, nob otherwise specified,
CUTLERY, HARDWARE, IMPLEMENTS AND INSTRUMENT&
89 | CoTLERY, excluding plated cutlery (see No. 129).

,904 HARDWARE, IRONMONGERY AND TOOLS, all sorts, not otherwise specified.

01 | All other sorts of IMPLEMENTS, INSTRUMENTS, APPARATUS AND APPLI»
ANCES and parts thereof, not obherwise specified. :

5 DYES
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SCHEDULE 1I-—ImpoRT TARIFF—con{d.

Panrr V-—contd.

Axticles which are liable to duty at 16 per cent. ad

valorem.

Names of Articles,

92

93

94,

95
T
97

98-

99

DYES AND COLOURS,
Dyrivg Axp Taxning SonsTances, all sorts, and paints and colours and
painbers’ materials, all sorts,
FURNITURE, CABINETWARE AND MANUFACTURES OF
wWOOoD.
FuRrNITURE, CABINETWARE and all other manufactures of wood not obher-
wise specified. ‘ : .
- GLASSWARE AND EARTHENWARE.

Grass AND GLABSWARE, lacquered ware, carthenware, china and porce-

lain; all sorte except glass bangles and heads and false pearls {ses
No. 131).

HIDES AND SKINS AND LEATHER,

"HipEs AwD SEINS nob otherwise specified, LEATHER AND LEATHER MANT-

. FAUTURES, all sorls, not otherwise specified.
MACHINERY,

MACHINERY AND COMPONENT PARTS thereof, meaning machines or paris
of machines to be worked by manual or animal labour, not otherwiss
specified (see Nos, 15, 16 and 18),

METALS~IRON AND SIEEL,

All sorts of TRON AND pagkmn and manufactures thereof, not otherwise
specified, - e

METALS OTHER THAN IRON AND STEEL.

All sortsof MBTALS OTHER THAN IRON AND 8TEEr; and manufactares
thereof, not otherwise specified.

PAPER, PASTEBOARD AND STATIONERY,

PAPER AND ARTICLES MADE OF PAPER AND PAPIER MACHf!, PASTEDOARD,
MILLBOARD, AND CARDBOARD, all sorts, and sTATIONERY, including
ruled or printed forms and account and mwspuseript books, drawing
and copy books, lahels, advertising circulars, sheet or card almanacs
and calendars; Christmas, Easter, and other cards, including cards in
booklet form, including also wastepaper and old mewspapcws for
packing, but excluding trade catalogues and adverbising circulars

- imported by packet, hook, or parcel post (see No. 21).

YARNS

1
z
!
¢
i
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SCHEDULE II—IMPORT T{&RIFF.

ParT V—contd.

Articles which are liable to duty at 15 per cent. ad

valorem.

[N

100

101
102
103

104

106
108
107

Names of Articles,

YARNS AND TEXTILE FABRICS.
Yarxg AND TEXTILE FaBRICS, that is fo say :—

Cotton thread otlier than sewing or darming thread, and all other
menafactured cotton goods not otherwise specified.

Flax, twist and yarn, and manufactures of flax.

Haberdashery and millinery, excluding articles made of silk (see
No. 134), .
Hemp manufactares.

Hosiery, excluding articles made of silk (see No. 134),

Jute, twist and yarn, and jute manufactures, excluding second ha,‘udgo_r'i .
used gunny bags (see No. 22). R .

Silk yarn, noils and warps and sillc thread.

Woollen yarn, knitting wool, and other wmanufactures of wﬁo],
including felt. R

All other sorts of yai-ns and textile fabrics, not otherwise s pe"c'iﬁed.?‘
MISCELLANEOUS,

Awrx, works of, excluding those specified in No, 28.

BRUSHEY AND BrooMs,

Burrping AND ENGINRERING MATERIALS, including asphalt, bricks,
cement, challt and lime, clay, pipes of earthenware, tiles, and all
other sorts of building and engineering malerials not otherwise
specified.

CANDLES.

CINEMATOGRAPH FILMS,

CORDAGE AND ROPE AND TWINE OF VEGETABLE FIBRE,

FURNITURE TAOKLE AND APPARFL, not otherwise described, for sfeaw,
sailing, rowing and other vessels.

108, | Mars AND MATTING,

109

OILCAKES.
'Y Orncrory,
. o .
® a9
@ (
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SCHEDULE II—ImporT TARIFF—conid.
Part V-—concld,

Articles which are liable to duty at 15 per cent. ad
valorem.

No. ] Names of Articles. i

110 | Ozzonorn AND F1rOoOR CLOTH.

111 | PacriNg—EvGINE AND Borer—all sorts, excluding packing forming ;
a component part of any article included in Nos. 51 and 63. i

112 | PRRFUMERY, not otherwise speecified.
113 | PIT0H, TAR AND DAMMER.
114 | POLISHES AND COMPOSITIONS.

115 | RUBBER tyres and other manufactures of rubber, not otherwise specifled
) (see No. 139), .

116 | Soar.

117 | SyARcE AxD FARINA,

118 | SroNE axp MARBLE, and articles made of stone and marble,

119 | ToILeT REQUISITES, not otherwise specified.

120 | ANl other articles wholly or mainly menufactured, not otherwise specified,
| I¥,—Miscellaneous and unclassifled—

121 Cbmn.

122 | UMBRELLAS, INCLUDING PARASOL AND HBUNSHADES, AND an‘Txxés
THEREFOR. :

123 | All other articles not otherwise specified, ‘iucluding articles imported by
post. :

| Parr VI

Articles which are liable to duty at 30 per cent, ad
valorem.

No, Names of Articles,

I,—Food, Drink and Tobacco,

124 | CONFECTIONERY.

II,.—Articles
20
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SCHEDULE II—Imrorr TARIFF—conid.
Pant VI—contd.

Articles which are liable to duty at 30 per cent. ad

palorem.

125
126

o7

128
129

130

1381

132
133

]

Names of Articles.

IT.—Articles wholly or mainly manufactured.

ARMS, AMMUNITION AND MILITARY STORES.
GUNPOWDER FOR CANNONG, rifles, guns, pistols and sporting purposes.

Subject to the exemptions specified in No. 12 all articles other than those
specified in entry No. 42 which are arms or parts of arms within the
meaning of the Indian Arms Act, 1878 (excluding springs used for
air-guns which are dutiable as hardware -under No. 90), all tools
used for cleaning ov putbing together the same, all machines for
making, loading, closing or capping cartridges for arms other than
rifled arms and all other sorts of ammnuition and military stores, and
any articles which the Governor General in Couneil may, by notifica-
tion in the Gazette of India, declare to be ammunition or military
stores for the purposes of this Act.- 4

CARRIAGES AND CARTS.

Moror CARS, motov cycles, motor scooters, bicycles. and tricyeles and
articles adapted for use as parts and accesgories theveof : provided that
such articles as are ordinarily also used for purposes other than as
parts and accessories of motor vehicles included in this itein or in
No. 87 or of bicycles or tricycles shall be dutiable at the rate of duty
specified for such articles,

CUTLERY, HARDWARE, IMPLEMENTS AND INSTRUMENTS.

Croors AXp WATCHES AND PARTS THEREOF. '

ARTIOLES PLATED WITH GOLD AND BILVER.

MustoAn INSTRUMENTS,

GLASSWARE AND EARTHENWARE,

Grags BANGLES and BEADS and false pearls.

METALS,
GOLD PLATE, gold thread and wire, and gold manufactures, all sorts,

SILYER PLATE, silver thread and wire, and silver manufactur.s, all sorts.

YARNS
21
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SCHEDULE Il—Imporr TARIFF—concld.
Parr VI—concid.

Articles which are liable to duty at 30 per cent. ad
valorem.

No. Names of Articles.

YARNS AND TEXTILE FABRICS,
134 | Snix PIECE-GOODS, and other manufactures of silk,

MISCELLANEOUS.
186 | FIRE-WORKS.

136 | Ivory, manufactured.
137 | JEWELLERY AND JEWRLS.

138 | PrINTS, engravings and pictures, including photographs and picture
posteards,

139 | PNEUMATIC RUBBER TYRES AND TUBRS for motor cars, motor lorries,
motor cycles, motor scooters, bicycles and trieycles.

140 | SMOKERS’ REQUISITES, excludiug tobacco (Nos. 36 to 88) and matches
(No. 46).

141 | Tovs, games, playing cards and requisites for games and sports, including
bird-shot.

SCHEDULE 1I.
Schedule to be inserted in the Indian Post Office Act, 1898,
‘ (See section 4.)

“THE FLRST SCHEDULE.
© INLAND PosrTacs RATES. !

(See section 7.)
Letters.

For & weight not exceeding two and a half folas . "+ One anna,

For every two and a half tolas, or fraction thereof, One anna,
exceeding two and & half tolas,

Posteards. A
Bingle o . . . < e +  Half an snna,
" Reply o .. . . . . . .+ Oneanna.

, . Book ’ i
2 :

.
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Book, Patlern and Sauple Packets.

For every five tolas or fraction thereof ° ° . Half an ania.

Registered Newspapers.

For & weight not exceoding eight folas = . . « Quarter of an anna.

For a weight exceeding eight tolas and nobt exceeding Half an anna,
twenty tolas,

For every twenty tolas, or fraction thercof, exceeding Half an anna.
twenty tolas,

Parcels.

For a-weight not exceeding twenby tolas - ° « Two annas,

For a weight; exceeding twenty tolus and not exceeding Four annas.
forty tolas.

For every forty tolas, or fraction thereof, excceding Four aunas.”
{forty tolas.

SCHEDULE III

(See section 7.)

Parr 1.

Rates of Income-taz.
Rate.

A. In the case of every individual, every unregistered
firm and every undivided Hindun family-— i

(1) When the total income is less than Rs. 2,000 . Nil.
(2) When the total income is Rs, 2,000 or upwards, Five pies in the

but is less than Rs. 5,000. rupee.
(8) When the total income is Rs. 5,000 or upwards, Bix ples in the
“but is less than Rs. 10,000. rapee.
(4) When the total income is Rs, 10,000 or upwards, Nine pies in the i
; but is less than Rs. 20,000, rupee. . :
{ () When the total income is Rs, 20,000 or upwards, One anna iu the
j but is less than Rs. 30,000, rapee. : )
(6) When the to.al income is Rs, 80,000 or upwards, Onc anna and thres. . 4
but is less than Rs, 40,000, pies in the rupee, :

h  (7) When the total income is Rs. 40,000 or upwards, One anna and six
pies in the rupee.

B. In the case of every company, and every registered One anns and six
fivm, whutever its total Sncome, pies in the rupee.

L | o : - Parr IL
~ 28
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SCHEDULE IIl—concid.

Pant 1T,

° Rates of Super-taw.

In respect of the excess over fiffy thousand rupees of

total income :—
Rate.

* (1) in the caso of every company K s . One anna in the
' rupee,

(2) (a) in the casc of every Hindu undivided family—
(s) in respect of the first twenty-five thousand Nl
: rupees of the excess,
(i4) for every rupee of the next twenty-fivo thou- One anna in the
sand rupees of such excess. rupee. ‘
(3) in the case of every individaal and every unregiss One .abna in  the
tered firm, for every rupee of the first fitty ropee. {
thousand rupees of such excess.
(e) in the case of every individual, every unregis-

tered firm and every Hindu undivided family— i
(i) for cvery rupee of the second fifty thousand One and a half :
rupees of such cxcess. annas in the rupee. ‘
(i¢) for every rupee of the next fifty thousand Two annas in the :
rupees of such excess, : rupee. .
‘(115) for every rupee of the next fifty thousand Two and a half
rupees of such excess. annas in the rapec. ;
(iv) for every rupee of the next fifty thousand Three annas in the i
} rapees of such oxeess. rupec. H
. (v) for every rupee of the next fifty thousand Three and a half
rupees of such excess. annas in the rupee, {
(vi) for every rupee of the next fifty thousand Four annas in the i
rupees of such excess, © rupece .
(vit) for cvery rupee of the next fifty thousand Four and a half
rupees of such excess, annas in the rupee. ;
(viit) for every rupee of tho next fifty thousand Five annas in the }
rupees of such excess. ’ rupee.

(ix) for every rupee of th.e.next fifty thousand Five aud a half
rupees of such excess, annas in the rupee. i
- (#) for every rupee of the remainder of the excess, Six annas in the d
. : rupee, ' 3
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